go5 Re. C.A. etc.

DR. SUBRAMANIAM SWAMY
(Bombay North East): Under Direc-
tion 2, we have the House business
arranged every day. During the last
week, we have been consistently
assured of a discussion on Bearer
Bonds. 1 find, it has been laken.
There must be some explanation for
it.

MR, SPEAKER: That will come
in the Businesg Advisory Commiltee,

DR. SUBRAMANIAM SWAMY:
Maybe, Bearer Bondg are being given
up. I do not know,

MR. SPEAKER: Please sit down;
don’t worry. They wil] come.

SHRI T. R. SHAMANNA (Banga-
lore South): I came yesterday night
from Bangalore. The situation in
Bangalore is very critical, If steps
are not immeédiately taken, I am quite
sure the worst situation will arise in

Bangalore. There is the communal
stance; the stance of different langu-
ages... (Interruptions)
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We will
‘Chavan.

SHRI JANARDHANA POOJARY:
(Mangalore): The Minister should
make a statement, We have already
taken up a Calling Attention. They
want to create chaos in the State
Government. (Interruptions)

discuss it. Shri S. B.

That is why I am submitting......

(Interruptions)
It is a creation... (Interruptions)

MR, SPEAKER: Not allowed,

% SHRI DEVI LAL: **

(Intrruptions) **

MR. SPEAKER: Nothing is going
on recorq without my permission.

\5 **Not recorded,
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PAPERS LAID ON THE TABLE

SUPPRESSION OF IMMORAL TRAFFIC IN
WOMEN AND GIRLy
(DELH1) AMDT, RULES, 1880 WITH
STATEMENT FOR DELAY REASONg FOR
NOT LAYING IN TIME ANNUAL REPORTS
ETC. OF REGIONAL ENGINEERING
COLLEGEs FOR 1979-80 AND ANTIQUTIES
AND ART TREASUREs (AmMDT.) RULES,
1981, -7

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): 1 beg to lay on the
Table: —

(1) A copy of the Suppression of
Immoral Traffic in Women and Girls
(Delhi) (Amendment) Rules, 1980
(Hindi and English versions) publish-
ed in Notification No. F. 42 (SIT)/79-
DSW-ICW in Delhi Gazette dated the
4th November, 1980 under sub-sec-
tion (4) of Section 23 of the Sup-
pression of Immoral Traffic in Women
and Girls Act, 1956,

(2) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the above Notifica-
tion [Placed in Library See No. LT-
2023/81.]

(8) A statement (Hindi and English
versions) explaining reasons for not
laying the Annual Reports and Audit-
ed Accounts of the Regional Engin-
~ering Colleges for the year 1979-80
within the stipulated period of nine
monthg after the close of the Accoun-
ing Year, [Placed -in Library See. No.
LT-2024/81.]

(4) A copy of the Antiquities and
Art Treasures (Amendment) Rules,
1981 (Hindi and English versions)
published in Notification No. GSR R
(E), in Gazette of India dated the
10th February, 1981 under sub-seet-
ion (3) of section 31 of the Antiqui-
ties and Art Treasures Act 1972
[Placed in Library, See No, LT-2025/
Bl1.]
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ANNUAL AccoUNTs OF CENTRAL BOARD
¥OR THE PREVENTION AND CONTROL OF
‘WATER PoLLuTiON FOR 1979-80

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NAR-
AIN SINGH): I beg to lay on the
Table a copy of the Annual Accountis
(Hindi and English versions) of the
Central Board for the Prevention and
Contro! of Water Pollution together
with Audit Report thereon, for the
year 1979-80, under sub-section (6)
of section 40 of the Water (Preven-
tion and Control of Pollutlon) Act,
1974. [Placed in Library. See No.
LT-2026/81.]

NOTIFICATIONS UNDER ESSENTIAL
ComwmonrTizs AcT, 1955 anp NoTrrica-
TION UNDER SUGAR  UNDERTAKINGS
(TAKIKG OVER OF MANAGEMENT) ACT,

1978.

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
AND IRRIGATION (RAOC BIREND-
RA SINGH): 1 beg to lay on the
Table: —

(1) A copy each of the following
Notifications (Hindi and English ver-
sions) under sub-section (6) of see-
tion 3 of the Essential Commodities
Act, 1955: —

(i) GSR 39(E) published in
Gazette of India dated the 31st
January, 1981 making  certain
amendment to Notification No. GSR
627(E) dated the 16th November,
1979,

(ii) GSR 58(E) published in
" Gazette of India dated the 11th
February, 1981 rescinding Notifica-
tion No. GSR 865(E) dated the 2nd
November, 1976.

(iii) The Fertiliser (Movement
Controly Amendment Order 1981,
- published in Notification No. GSR
71(E), in Gazette of India dated the
18th February, 1981.

(iv) The Fertiliser (Control)
Amendment Order, 1981, published
in Notification No. GSR 72(E), in
Gazette of 1India dated the 18th
February, 1981,
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[Placed in Library. See No, LT-2027/
81] N

(2) A copy of Notification No. S.0,
7(E), (Hindi and English versions)
published in Gazette of India dated
the 3rd January, 1981 containing
corrigendum to Notification No. S.O.
218(E), dated the 28th March, 1980,
under section 21 of the Sugar Under-
takings (Taking Over o©of Manage-
ment) Act, 1978. [Placed in Library.
See No. LT-2028/81].

AnNUAL REPORTs AND REVIEWS oOF
SaEITYA ARADAMI, NEw DELHI, 1978-
79, Dewnr Puswic Lisrary, Derul,
1979-80, NATIONAL INSTITUTE oF Pus-
Lic CoorErATION AND CrHip DeveELOP-
MENT, New DerHr, 1979-80 wiITH
STATEMENT TFOR DELAY AND REASONS
FOR NOT LAYING IN TIME AUDITED Ac-
COUNTS OF CENTRE FOR CULTURAL RE-
SOURCES AND TRAINING, NEw DELHI FOR
1979-80,

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE (SHR]I-
MATI SHEILA KAUL): 1 beg to lay
on the Table:—

(1) (i) A copy of the Annual
Report (Hindi and English versions)
of the Sahitya Akademi, New Deihi,
for the year 1978-T9 along with Au-
dited Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the Govern-
ment on the working of the Sahitya
Akademi, New Delhi, for the vyear
1978-79. ’

[Placed
2029817,

in Library. See No. LT=-

(2) (i) A copy of the Annual
Report (Hindi and English versions)
of the Delhi Public Library, Delhi, for
the year 1979-80 along with Audited
Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the Govern-
ment on the working of the Delhi
Public Library, Delhi for the year
1979-80.

[Placed in Library. See No. LT-
2030/81].

gt .
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(8) (i) A copy of the Annual Re-
port (Hindi and English versions) of
the National Institute of Public Co-
operation and Child Development,”
New Delhi, for the year 1879-80 along
with Audited Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the Govern=-
ment on the working of the National
Institute of Public Cooperation and
Child Development, New Delhi, for
the year 1979-80,

(4) A statement (Hindi and Eng-
lish versionsy showing reasong for
delay in laying the documents men-
tioneq at (3) above. [Placeg in
Library. See No. LT-2031/81],

(5) A statement (Hindi and Eng-
lish versions) explaining reasons for
not laying the Audited Accounts of
the Centre for Cultural Resources
and Training, New Delhi; for the year
1979-80 within the stipulated period
of nine months after the close of the
Accounting vear. [Placed in Library.

_See No. LT-2032/81].

Svcar (PRICE DETERMINATION FOR
1980-81 PropverioN) (280 Awmor.)
OrpER, 1981,

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
‘SHRI R, V. SWAMINATHAN): 1
beg to lay on the Table a copy of the
Sugar (Price Determination for
1980-81 Production) (Second Amend-
ment) Order, 1981 (Hindi and Eng-
lish versions) published in Notifica-
tion No. GSR 78(E), in Gazette of
India dated the 25th February, 1981
under sub-section (8) of section 3 of
the Essential Commodities Act, 1955.
[Placed in Library. See No. LT-
2033/81].

IncomE-TAX (4TH AMDT.) RULES, 1981,
NOTIFICATIONS UNDER CUSTOMS, ACT,
1962 AND CEnTRAL ExcISE Rures, 1044,

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): I beg to lay
on the Table:
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Papers Laid 310

(1) A copy of the Income-tax-
(Fourth Amendment) Rules, 1981
(Hindj and English versions) pub--
lished in Notification No. S.0, 139(E)
in Gazeite of India dated the 28th
February, 181, under section 296 of
the Income-tax Act, 1961, [Placed in
Library. See No. LT-2034/81].

(2) A copy of Notification No. GSR

_82(E) (Hindi and English versions)

published in Gazette of India dated
the 27th February, 1981, together with
an explanatory memorandum making
certain amendment to Notification
No. 342-Custom; dated the 2nd
August, 1976 0 as {o delete Greece
from the list of countries which are
eligible for tariff preference, under
section 159 of the Customs Act, 1962.
[Placeq in Lihrary, See No. LT-
2035/81].

(3) A copy of Notification No. GSR
231 (Hindi and English wversions)
published in Garette of India dated
the 28th February, 1981 together with
an explanatory memorandum con-
taining clarification that refinerv gas
is exempt from the whole of excise:
duty when used as fuel or as raw
material for the production of refi--
nery products, issued under the Cen-
tral Excise Rules, 1944, [Placed in
Library. See No. LT-2036/811.

STATEMENT RE: TEXTILE POLICY

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): 1 beg to
lay on the Table a statement (Hindi
and English versions) on Textile
Poiicv. [Placed in Library. See No.
LT-2037/811,

MR. SPEAKER:
Dandavate.

SHRT DEVI LAL: ** (Interrup-
tiong) **

MR. SPEAKER: Nothing is goinZ
on record without my permission,
Shrimati Pramila Dandavate is m
possession of the floor. The lady
member jis in possession of the floor.

Shrimati Pramila

**Not recorded,



